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MR. DEPUTY SPEAKER: Subject to
correction, the result* of the division is
as follows:

Ayes 068
Noes 019
The motion was adopted.

SHRI BHISHMA NARAIN SINGH: I
introduce** the Bill

14.34 hrs.
MATTERS UNDER RULE 377

(i) NEED FOR BRINGING NORMALCY IN
DeLHl UNIVERSITY

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The teachers of the Univer-
sity of Delhi are on strike since the 12th
of October last, and the karamcharis since
the 20th of September last. From all
available reports, one would conclude that
normal teaching and office work has very
largely come to a stop in the University
and its colleges. The examination branch
of the University is reported to have been
shifted to a police station from where the
conduct of the supplementary examinations
is being supervised. The University of
Delhi being a Central Uaiversity, the Cen-
tral Government has a special responsibi-
lity in ensuring its normal functioning.

The President of the Delhi University
Teachers’ Association has communicated in
writing to the Vice-Chancellor that the
continuation of the strike can be reconsi-
dered if the latter takes a single step “for..
ward on a single issue. The executive of
Association has stated that if the process
of giving and implementing of assurances
is instituted the Association shall be willing
to have meaningfu] negotiations,

I urge the hon. Minister of Education
to intervene without any further loss of
time anq take steps towards restoring nor-
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malcy in the University through, negotia-
tions between teachers and the Karmacharis
on the one hand and the University, the
U.G.C, and the Ministry of Education cn
the other, Some positive step is called for
in the direction of meeting at least some
of the demands like promotional avenues
and housing which also figured in an agree-
ment between the University and the Kar-
machari Union.
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*The following Members also recorded their votes for AYES:

Kishore Sharma, Kamaluddin Ahmed, Uma Kant Mishra, S, Singaravadivel,

Rafansingh Rajda and K. Kunhambu,

**Introduced with the recommendation the President.
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DEMAND FOR A T.V. CENTRE AT
AURANGABAD.

(i)

SHR1I QAZI SALEEM (Aurangabad):
There is a long standing demand of the
people of Marathwada region for opening
of a T.V. Centre at Aurangabad, Maha-
rashtra.

The industrial activities in Aurangabad
are also growing rapidly as the Govern--
ment of Maharashtra has declared several
facilities to those industrialists who are
intending (o open their units in this region,

Aurangabad is an impoitant educational
centre with a Umversity, more than thirty
colleges including medical, engineering and
law colleges. There is also full-fledged
Agricultural University in this region which
has started research céntre at Aurangabad.

It has got rich literature of Marathi and
Dekhni. There are lot of talents even now
who are famous all over India as well as
in Asia in Marathi and Urdu languages
and they are creating drama and poetry.
There are very good singers and dancers
participating in Radio and T.V, program-
mes.

Above all, its significance has also been
increased more because of Ajanta and
Ellora caves where millions of Indian and
foreign tourists come every year,

From the technical point of view, it is
proper to suggest a site for erecting the
Relaying Tower; there is a hill station,
2500 feet high, called Mahesmal situated
very near to Aurangabad, which was al-

. ready reserveq for this purpose.

Recently, it has been decided to connect
the area with broad-gauge railway line. 1

would, therefore, request you to explore -

the possibility of opening a T.V. Centre at
Aurangabad with studio facility as early as
possible, The policy of Government is
also to provide T.V. Centre facilities to
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all such culturally and historically import-
ant centres, .

(iv) ENFORCEMENT OF LABOUR LAws TO
PROTECT THE INTEREST OF LABOUR.
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MR. DEPUTY-SPEAKER: Shri Ram

Nagina Mishra. Absent.

SHRI K. KUNHAMBU (Cannanore):
Pulayas of Kerala who constitute more
than 60 per cent of the Scheduled Caste
population in the State, are one of the
most backward communities,
ly, tthey have been kept at the lowest rung
of the social ladder, In spite of the reser-



